ITEM NO.23 COURT NO.2 SECTION IX

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No. 24750/2024

(Arising out of impugned final judgment and order dated 09-08-2024

in WPL No. 13865/2024 passed by the High Court of Judicature at

Bombay)

KAIRAV ANIL TRIVEDI Petitioner(s)
VERSUS

INSOLVENCY AND BANKRUPTCY BOARD OF
INDIA (IBBI) & ORS. Respondent(s)

(FOR ADMISSION )
Date : 04-11-2024 This petition was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE SANJAY KUMAR

For Petitioner(s) Mr. Pratik Sarkar, Adv.
Mr. Ashutosh Kumar Mishra, AOR
For Respondent(s) Ms. Amrita Singh, AOR
Mr. Ankit Gupta, Adv.
UPON hearing the counsel, the Court made the following
ORDER
In view of the peculiar facts of the present case, we are not
inclined to issue notice in the present special leave petition and,
hence, the same is dismissed.

Pending application(s), if any, shall stand disposed of.
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